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SHRI MUFTI MOHAMMAD SA-
YEED: Sir, I must categorically say,
for the information of the honourable
Member, that as far as local direct
recrujt officers in the IAS and the Ps
are concerned, there are a very few
only, and the number is only nominal.
That 15 why there is a great discon-
tent in the administration.

MR. CHAIRMAN: Question No. 202.
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SHRI SUBRAMANIAN SWAMY:
Sir, ig he the right Minister? I think
the Home Minister would be the pro-
per person to deal with this...(In-
terruptions) .. .Sir, this is an import-
ant matter, telephone-tapping, ang it

T
gAR EI TS 4T

[16 MAY 1990 ]

|
i
i

'

to Questions 18

is done on the orders of the Home
Ministry. So. dom’t you think that
the Home Minister should be answer-
ing this cuestion?. .. (Interruptions)

MR. CHAIRMAN: The Communi-
cations Minister is doing it, he is ans-

wering it. That is all.
SHRI N. K. P. SALVE: Sir, this
is a very important question. Which

Ministry deals with telephone-tapp-
ing. .. (Interruptions) .. .and bigging?
...Is it the Home Ministry that deals
with phone-tapping? Is it the Home
Ministry or the Ministry of Commu-
vications?. .. (Interruptions) ...

SHRI GURUDAS DAS GUPTA:
Sir, Mr. Salve should know better!...
{Interruptions) ...

SHRI N- K, P. SALVE: Sir, this
that Ministry doeg not deal with it,
who will give the reply?... (Interrup-
tions) ...

MR. CHAIRMAN: There is no such
thing. He is answering the question.
That ig all... (Interruptions) ...

SHRI N. K. P. SALVE: Nonethe-
less, Sir, T would request you to con-
sider this voint. .. (Interruptions)...

SHRI DIPEN GHOSH: Sir, Mr.
Salve should be knowing it... (Inter-
ryptions) . .. It is best known to Mr.
Salve. .. (Interruptions) . ..

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, he hag rais-
ed a question and it has to pe answer-
ed... (Interruptions) ...

SHRI PRAMOD MAHAJAN:
there should be no
ween
tions) ...

Sir,
tapping in bet-
supplementaries. . . (Interrup-

&t TAo o Vo Hled : FTTHA
ATRS, AT AT W o wW g, 4T
7 @ fEr el deEm AEE %)
(saTU™)
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SHRI HARVENDRA SINGH HAN-
SPAL: On the basis of my experience
with this Government I say this. I am
really not happy with the way in
which answerg are given. I have agk-
ed so many questions. The reply is
always “No, Sir.” or “It doeg not
arise.” Thig kind of language will be
there. But when you ask the sup-
plementaries, they come out with the
information whereas they are suppos-
ed to give the information beforehand
so that we may ask supplementaries.
Sir, T seek your protection on this. I
can quote examples.

MR. CHAIEMAN: Nc examples.
The question is very simple. For
“Whether the inquiry is completed”,
they say, *No, Sir.” So far as the
reply is concerned, we cannot find
fault with it.
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“Itf I start revealing the truth, this
Government will be in deep trouble.”
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“Ramakrishng Hegde’s action in
acCepting moral responsibility for
the affairs even ag he  disclaimed
any involvement in it has been
hailed as anethical step in the best
traditions of democracy.”

T wfafer Fvm g f dodlo
Ao T UM TEANY FTATE 1
dlo o Hdo TW T EAHE TWAT

fofee svw wexfadem a1 sefy-
I feudlle & @ wer & fe
AT B Ifar a3 AT @ ?
SIRT & IR SeE dEl S Y 9ud
& Aear ww 3 g g ar A, 27
AW W T F 7 7 2%9 F Ay
Fo dlo yrde FHEE A& A E,
TS FO9 a1 mEAT ETTAT R, R
STAAT STE 5 ey, Y et a@
O 7Y g, T ab T e, fea
TR AR J ! 7 IERT I fewr
] ® EfE 78 T o F oS,
@ F WG, W A /T F TG AT
argr, wofafs., & 3@ TEd
T &% @ed gl oS ?

st wotwar (o @ pend aPEw,
Ig TN REAT § W PARQ JO9-
RIS I GLI A S el -
8BTS 93 O AT @ g
ST L L (A L

st awafa c 9@ 98 ® § fo
Badle Tg aw gr S ?

oft sEae faer: g2 @ @ o
Ao F AW F qqT THEY & FifE
wiw AR & FAT | TT T T
Fr @ 30, T 417 TO GeAF
Saw fgie o) @&maEr @ &

Sl

st g3 fag ot avffa g
fafater wma WA qF FF AW {5
T Hro To ;|To ¥ HITHT ﬁrf:[@'
T RO s g g7 9
AT 8, A Fa 0 gE B

=t SgaT fawr @ o Fro ;o
g o 3 ik ¥ ard Stw $T
T & MR AT N qE @R AATRT
* sfyrfa & W Bae R @
4

st gwwfa: AW T W gE
2

st RAEA ¢ frer o S e O A
geE!



21 Oral Answers

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, thig raises
two very basic issues, the right of pri-
vacy of the citizen and the privileges
of Members of Parliament. I have
no doubt that thig ig going to be the
Watergate of the value-based V.P.
Singh Government. In the first ins-
tance, I think"thig question is really
not appropriate for the Minister of
Communications...

1 waafa ¢ @ A gE@ HY
At gudr fufaeds & @it ¥
£ 37 ® ET

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I am coming to
it. He is not even concerned about
the violations of the Indian Telegraph
Act and he ig going to sit with folded
hands and wait for the CBI to com-
plete the inquiry. I think thig is not
at all the attitude of somebody who
is in charge of implementing the In-
dian Telegraph. Act. Now, one spe~
cific question I want to ask is, have
you asked the persong who are per-
mitted under gection 5(2) of the Ind-
ian Telegraph Act to tap telephones
under special circumstanceg and have
you handed over to the CBI a list of
the nameg you have cleared for tap-
ping of their phones and, if so, who
are includeg in that list?

st wAvax fas o arefs S,
s 52 ¥ WA ZEmET & @i ¥
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to Questions 2

SHRI MURLIDHAR CHANDRA-
KANT BEANDARE: Tkis is no reply.
He does not know the Indian Tele-
graph Act.

st qwafa :
gftw . .. (sagum)
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SHRI MURLIDHAR CHANDRA-
KANT! BHANDARE: I have asked,
who is the authority under section
5(2), whether such a list existg and
have you handed over the list to the
CBI? I am afraid that this list is not
to be tampered with...(Interrup-
tions)

At FAvET faw :  amfy S,
FFI7 52 © FTA A3ARE W Bz a1 -
Wz % 7% ufEfoer & s 9z o
FT AP F-—

Director of Intelligence Bureau, Dir-
ector-General of Revenue Intelli-
gence, Director-General of Economic
Offences, Director of Enforcement,
Director of Central Narcotics Bureau,
in the State Government the  Chlef
Secretary or any officer of DIG rank,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I am not satis-
fied at all. (Interruptions)

st qwafa: ol ger & fa
fr3 awa & fag ar @ ¥ S
fasz #y7 ored &Y. G €, WY Y
a3
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sft SR fast: ey, sie Faw
FawA 52 & GTGHT FH dEd
(zae)

MR. CHAIRMAN: Have you given
to the CBI 3 list of those whose tele-
phones you should tap? That's all.
Say ‘yes’ or ‘no’; that’s all.

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
PARLIAMENTARY AFFAIRS (SHRI
P. UPENDRA): Is it regular tapping
or misuse of  tapping?... (Interrup-
tions)

AN HON. MEMBER: He said
Sir. .. (Interruptions)

‘No’,

q wdw faw: a5 @ &

SHRI MURLIDHAR CHANDERA-
KANTI BHANDARE: Second supple-
mentary. ..

MR. CHAIRMAN: No, no. The
Rules are very clear. (Interruptions)

SHRI DIPEN GHOSH: Never is it
allowed. .. (Interruptions)

MR. CHAIRMAN: Shri Dipen
Ghosh.

SHRI DIPEN GHOSH: Mr. Chair-
man, Sir, thig is a very serious mat-
ter. When the tapping of telephones
was earlier discussed in this House,
we were opposed to the existence of
the very system that there should be
bugging of telephones of others, If
would mean that the Government
should be given the right of interfer-
ence into the privacy of citizens. The
question is whether the C.BJI has
eompleted the inquiry. The reply is
“No”. The specific matter which re-
lateg to the bugging of the telephone
of g particular Member of Parliament
or of some Members of Parliament
has been referred to the Privileges
Committees of the other House. My
specific question is this. Since this
Government is committed to uphold
the democratic institutions and the
‘rights angl privileges of the citizens,

SABHA ]

to Questions 24

iy this Government prepared to bring
in an amendment to the Indian Tele-
graph Act for the purpose of cutting
at the very source of tapping or bug-
ging of the ielephones?
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SHRI KAMAL MORARKA. sirl
need your protection. This does not
answer the question of Mr. Sinha.



23 Oral Answerg

MR,

CHAIRMAN: Mr Sinhg is
satisfieq,

SHi. KAMAL MORARKA. But

the Houye is not satisfied. S1r it |

am permitted to put the quectlon in
perspective, the whole House will
be enlightened. Mr. Sinha hag asked
two things He has asked whether
there is equipment available in  the
country  Ig there equipment gvaila-
ble with any of these various agen-
cies whirh the Minister hag named
which enables them to tap the tele-
phonee without informing the Com-
munications Ministry at all? Is there
such equipment available? Ig it tech-
nically pessible?  If it is, then he will
never know what they are doing. Se-
condly, he should categorically tell the
House whether according to Section
52, apart from criminals, economic
offenders, terrorists, etc, the Govern-
ment hag guthorised the tapping of
the telephones of anwv political per-
sonality It is simple.

st wATT 7w aumfy aEEs,
gar %t affarie =2 & | A9 qE
¥aars: gaFr FTARE g qaran
F1 Zq0 waAtAd 3§ AfFEqFar
f& wiadta ezem 3 gor o a1 &y
TH A W WA FET-52 F TEF
wyrgl off frarat S vt &2 ° @
§ ggT A% & & FEA ST g
= m awg v F1E o fgw =@y
g &

st gra+z tag gaute  gal) ngey,
zuT SfGd wgt T & a7 @lodve

#ife FFATAL A FAT SETT F 7
(saqeTa )
SHRI A. G. KULKARNIL:  Sir,

first T will request the Minister to re-
ply to me in English because I do not
follow Hindi correctly.

o fagar % @ SUE S,
You are the Minister of Parliament-
ary Affairs. You brief every Minis-
ter. TRz am ame. ..

it gwmafe @ o1 s gfedr

SHRI A. G. KULKARNI: I am
doing, Sir. He is briefing him. T geek
yvour protection.
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to Questions 26

MR. CHAIRMAN: You
brieft from him also.

can gel

SHRI A. G. KULKARNI: I do rot
want Mr. Upendra’s brief. I am
quite competent myself,

MR. CHAIRMAN: Now put yout
question,

SHRI A G. KULKARNI: Sir, I
want to ask him two questions. First-
ly, Sir, T do not think there is any
Watergate involved in this. Nothing
will happen. It is there right from
the days of Chanakya. You gre com-
ing from Allahabad. These things are
going on and Uafrfa FoarE g &
So. there is not much of a problem in

tapping, Tapping is done all the
world over. So. one should not get
scared. My question to him is this:

When the CBI started enquiry, have
those people who have complained co-
operated with the CBI in giving their
statements, and has the CBI inter-
viewed many political and other per-
sonalities who are being named in
this tapping? Secondly, Mr. Minjs-
ter, you again think yourself. It was
Mr. Upendra as Minister of Parlia-
mentary Affairg and my friend, Mr.
Unni Krishnan as Minister of Com-
munications who have categorically
stated that they would bring a  Bill
for stopping thig pernicious system of
tapping the telephones. That is their
assurance. And now you say
fea=r Y T g
You as an intelligent man from Al-
1ahabad must be able to know  what
happens when assurances are given. I
want to know whether you will again
rectify, correct your mistake, and
say that the Bil] is being brought as
assured on behalf of your Govern-
ment by these two stalwarts sitting
here.

o7 JATFT f/e . quretT Sy, Wi
¥ wmay ¥ gary fast =ame gL

st mefare o FoEAt o A
3§ drfan
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st qwwf : ag waS W7 aga
=gt Ay § (fget § SeaT gy
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SHRI A. G. KULKARNI: Sir, what
is this? I; ig 5 simple question. This
is not a State secret. I wanteq to
know whether anybody refuseq to
give a siatement.

ot qAw faw . wiw ) afwar
F oaiv ¥ §8 A1 qaiar 35 adf
Frar aa qEr e a1 eaeY eiy
Ag’ @ WA | B 8w e oglh

wiw gfsar o7 Fgw =3I
(Fu=ara)
stgvafa oz s @ & 5 qar

A ar‘m‘r ¥ S m‘% EEIRD
faar § 7
Nt wTER fw AW AR

FL W & | IAC g A AT
Faen J QT 2 AIRAE FFZ00T fIT
fYo T¥Fg ST ¥ I FFET FHTIAT-
g frar f5 I Efgw ar
gEvaN 7 81 T foe fow, st ¥
afcads (58 adw | g qEH =g
qr fiF 3 W ¥ wreaTa st gu
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to Questions 28

o gara o1 wigg & fafy wadv o~
g war Efrme-fagd @y @ §)

SHR] GURUDAS DAS GUPTA:
Mr. Chairman, Sir, this is a most im-
portant question because it is not only
anti-democratic, but it alse givesrise
to forces of authoritarianism in the
country. The right of the people is
denied by this.

MR. CHAIRMAN: Put your supple-
mentary.

SHRI GURUDAS DAS GUPTA:
This being the preface, I certainly ob-
ject to the way in which the Minister
is dealing with the questions,

SHRI MURLIDHAR CHANDRA-
EANT BHANDARE: I  agree with
you.

SHR: GURUDAS DAS GUPTA:
Absolutely. He is dealing very
iightly with the questions that are be-
ing put to him even by the Members
of his own party. He can straightaway
say that the Government has not made
up their mind. I can very well un-
derstang if he says so. But I object to
the way in which he is answering the
questions. This sort of ‘hide-and-
seek’ game wag there in the House
previously I would like to kmow
whether this Government wants to
continue this. Therefore my specific
guestions are; whether tapping used
to be done previously by the earlier
Governments, whether tapping on po-
litical grounds continues till now
anq whether the Government believes
that tapping on political grounds i
draconian and that it should be dis~
pensed with. This is a matter of
principle. Let him say straightaway.
Let him say “Yeg’ or No'. Let him not
evade.

st avee faw o awmafy wglea,
Qifafees Arere 9T 15 0 Efaw
TE ZNT &1 WAL IFF FF FETAM
DAt § A IuEr ety # ST



29 Oral Answers

SHRI GURUDAS DAS GUPTA:
This means, Mr. Chandra Shekhar has
given a false allegation to the Govern-
ment. By implication, he is meaning
it

MR. CHAIRMAN: Don’'t bring in
his name. He is 3 Member of the
other House.

of! STEE NATT R : § ag qYAT
gt g & Far 7Y wgwa &1 48
ga7 e 2faw 57§ 3 g5rar feard-
Fea § o WY UHAWA SR a7
& 9 maw waw v =@ § av 3
93 g WATHT F HH 7 TIEH oAy
Fgmr g ? gy g & g8 o7 Qraar
Figar g 5 Fgar 99T & wfgwrd
s v3w A Wt ofawg § wixfade-
FT W F AT FAOET 77 FgAT
g fx agi ux 2faw PaT & a1 7@
gar & ?
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T, TEF AL A qF QAT IHST
FGE I3 | 3% Nferfesa Haw wg-
8 9% Ag gRT T

SHRI SUBRAMANIAN SWAMY.
Sir, I would like to draw the attention
of the Qovernment, particularly, that
of the Mini<ter, to section 5(2). It says
that the reasons for wanting to tap a
telephone will be given in writing. I
do not know whether he hag read
this. It is very clear there. 1 would
like to know whether, in view of the
fact that in the Karnataka case...It
is very relevant. Yoy will gee, Sir.
In view of the fact that in the Kar-
nataka case where the Chief Minister
disowneq responsibility after having
ordered the tfapping and put the
blame on the officer. ..

MR. CHAIRMAN: Karnataks case
is not relevant here. (Interruptions)

[16 MAY 1990]

to Questions 30

SHRI S. JAIPAL. REDDY: Sir,
thig should not he permitted. (Inter-
ruptions)

SHRI SUBRAMANIAN SWAMY:
I would like to know whether the Go-
vernment would require. .. (Interrup-
tions)

SHRI S. JAIPAL REDDY: Sir, this
should be expunged,

MR. CHAIRMAN: Mr. Swamy, I
told you, Karnataka case is not rele-
vant here. (Interruptions)

SHRI VIREN J. SHAH: This is a
deliberate defamation and, therefore,
it should be expunged.

SHRI SUBRAMANIAN SWAMY:
I would like to know whether  the
Government would require that while
giving the reasons in writing. ..

SHR] JAGDISH PRASAD MA-
THUR: It is not relevant to the mdin
question. (Interruptions)

SHRT SUBRAMANIAN SWAMY.:
Now the reasons are to be giving in
writing when political authorities’ or
political personalities’ telephones are
tapped. I want o know whether Go-
vernment would consider an amend-
ment to the regulations that when
politizal persons’ or Members of Par-
liament’s telephones are to be tapped,
the political authority—the Minister
or the Chief Minister—must himsel!f in
writing, ag i England snd otker pla-
ces, give the order and not shift the
blame on to the officers. To protect
the officers, I say that when a politi-
cian’s telephone ig tapped. the polti-
cal authority must put his signature
and say that the telephone tapping is
required. I would like to know whe-
ther he would consider that amend-
ment .

MR. CHAIRMAN: That is 3 sug-
gestion for action.
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ot STEe s e W
§ IETEIT A g‘r TFFET TN & fay
SUgmEd #oag 9@ @, sad
qITIT gIe w1 §1 §27F F, 39
7 e fear st

SHRI S. JAIPAL REDDY: Sir, tThe
hon. Minister has stated that the CBI
enquiry has not been completed. I
would like to know from the hon.
Minister whether the CB! ig glso en-
quiring into the telephone-tapping of
politicians that wag made during the
period 1985—89. Sir, I bring to your
notice that there was complaints ga-
lore from M.L.As. ang M.Ps. in va-
rious States and in Delhi that their
telephones were being tapped.

MR. CHAIRMAN: Your question is
whether there wag tapping in the pre-
vioug period,

SHRI H. HANUMANTHAPPA:
Just like in Karnataka.

SHRI S. JAIPAL REDDY. Okay,
as in Karnataka. But this happened
in other States, including M.Ps. in
Delhi, during that period. T would
like to know from the hon. Minister
whether the enquiry covers that
periog asg well.

i AT At QroFrozrSe &Y
gy wfe ¥ ard ¥ a9 € afes
aauis ¥ W) fowiag =18 & 9%
ary ¥ &

SHRI S. JAIPAL-REDDY: No, Sir

..Mr. Chairman, Sir...I am recall-
ing to you, Sir...The Minister is rot
being correct.. . No, Sir.

MR. CHAIRMAN: Question No. 203.
I have to depend on the answer of the
Minister.

SHRI S. JAIPAL, REDDY: Sir, he
must state the facts...Mr. Upendra
made g statement gt that point of time
that the CBI was enquiring into tele-
plLone tappine of not only this period
but also of the previous period.

[RAJYA SABHA ]
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to Questions 32

MR. CHAIRMAN: Question No.
203.

SHRI S. JAIPAL REDDY: No, Sir.
I want the Minister...

MR. CHAIRMAN: I have put
Question No. 203...1 have called
Question No. 203. What ig there to
say. “No, Sir”?

SHRI 8. JAIPAL REDDY: But,
Sir, let him clarify...

MR. CHAIRMAN: 1
Question No. 203.

called

have
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@Previous starred Question 23
Postponed from 2-5-1990.



